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Title: Papers laid on the Table of the House by Members/Ministers.
HON. SPEAKER: Now Papers to be Laid.

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING, MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT AND MINISTER OF
STATE IN THE MINISTRY OF HOUSING AND URBAN POVERTY ALLEVIATION (RAO INDERJIT SINGH): On behalf of Shri M. Venkaiah Naidu, I beg to

lay on the Table a copy of Notification No. S.0.1544(E) (Hindi and English versions) published in Gazette of India dated 27t April, 2016, appointing

the 15t day of May, 2016 as the date on which the provisions, mentioned therein, of the Real Estate (Regulation and Development) Act, 2016 shall
come into force under sub-section (3) of Section 1 of the said Act.
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THE MINISTER OF STATE OF THE MINISTRY OF PLANNING, MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT AND MINISTER OF
STATE IN THE MINISTRY OF HOUSING AND URBAN POVERTY ALLEVIATION (RAO INDERIJIT SINGH): I beg to lay on the Table:-

(1) A copy each of the following papers (Hindi and English versions) under sub-
section (1) of Section 619A of the Companies Act, 1956:-
(i) Review by the Government of the working of the Mumbai Metro Rail
Corporation Limited, Mumbai, for the year 2014-2015.

(i)  Annual Report of the Mumbai Metro Rail Corporation Limited,
Mumbai, for the year 2014-2015, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

(2)  Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (1) above.
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(3) A copy of Notification No. S.0.1265(E) (Hindi and English versions) published in Gazette of India dated 315t March, 2016, continuing to
assign the additional charge of the post of Claims Commissioner for Delhi Metro Rail Corporation Limited to Shri Satish Chandra, General

Manager (Legal), DMRC for a further period upto 374 July, 2016 or until further orders, whichever is earlier, for the purpose of adjudicating
upon claims for compensation in respect of accidents involving the death of, or bodily injury to person, or damage to any property arising
out of the working of the Delhi Metro issued under Section 48 of the Metro Railway (Operation and Maintenance) Act, 2002.
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e udl g Revta dieerr & 254 3, gener #@dt oriaa 3 wsa i), ofifo, do Brore i deern sdger 3 asa #@d, gz sef Ramer & s it aen
siafyer Rorer 3 wsw At (31 Brdog Rig) & araer sidicen, 7 Brorfrf¥ae ey a8 ueer uz 3w &:-

(1) en o1 st aiftfermEr, 2005 & arer 246 3u-aer (4) B
sreftor siférarcon 3. 2m.or.for. 673 (ar) St 8 srens, 2016 & s b
] 3 goorfonT &€ ot aer Ry grased sftferm & gadt
3ropyedt 3 wfeuar ot Row s 3,61 vw yfer (Bodt aen sEsh
Sz
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() yfiqer smeher Fer aftrforrr, 1951 B arar 3 @ 3uemr (2) B
siewla fomoeiaa ftRonsl & ww-uw yfr (Rodt den P
JFDIT) AT UCTT U2 IR i

(o) smcher gferr Jar (2fael iz @1 Bricor) g1 Joher Afrm, 2016, St 21
o, 2016 W s B o A sifiryaon e awr.for. 326(ar) 3
geTfonT gu &

(@) smeirer gferr Sy (aer) e vivierer B, 2016, i 21 aird, 2016 & s
&5 151U, 3 3ifeRyeen i m.a1.f61. 327(3r) 3 yesifar gu Ay

(lior)  mmcher yonafers Jar (sicel) guer 2o R, 2016, S 19 ager, 2016
A5 arraer A rowad A srfdregeron s .o for. 426(ar) 3 yawifdnt gu
3

(arR) smdir gerr Sar (Ader) direr e Brm, 2016, S 29 ame, 2016 &
oA a5 eI A arferyen e A.or.for. 467(ar) i ywifdr gu
3



(diar) smettr gferer Far (zicef sfen w1 Brrror) dierer oo fAfrm, 2016, ot 29
arfer, 2016 & sa P 2w 3 siftrRpcen Jxen Ar.wn.fer. 468(ar)
3 yoorfdrT ge &

(98)  smclir gomiforas Jar (el sieen @i Bricor) ssheor Brw, 2016, St 29 aie,
20165 s 5 oM d siftRmen Jwen  arwrfor 469(ar) W

YepTRT 32 &
(1) smoeler gomiis Far (ewa) garr sisheor ArE, 2016, S 29 aer, 2016

b 9113 b Aelae] 31 JifRyEen e Al for. 470(ar) 3 ywmifor gu
Ry

(310)  smaetter gRerr dvar (il Jizcen w1 Brercror) dlten Aol B, 2016, S 7 e,
2016 & oma o e o SiffRyden dxen AL 583(sr)

geoIfIrT g &
(o) emelier qor e (deror) den 2ioheror Rfrerer, 2016, St 7 o1, 2016 & s

b ot 3 sifiRcen e .. {1 584(3r) 3 ywifdnT gw &

(Ga1)  smclier yomfien Jar (SResan el @i Rfepon) oo Bre, 2016, ot 10 a8,
2016 & wa B o A sifiRen e Ao for. 495(ar) ¥
YapIiRT 3e &
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ofr afir Roarer weamor siqrert 3 asa it aen dFadkr orf sigqrerr # wu #@Q (ot va.ew.ssamferm): s@ica, F off weler Bioar & maw A sl srwoaz
aifeiforerr, 1898 &t arar 74 & uenar (4) ¥ siesler amacfter siavaz (Foleor) fBrpr, 2016 st 28 &€, 2016 ¥ snzer b amafda sty 3 sifdreaen e an.onfor. 80 a
yenifdrer gu A, H v yfer (RBod aem 3@ 2izasaur) o ueer u2 3uwT &

[Placed in Library, See No. LT 4947/16/16]

*m05

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE AND MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS (SHRI ARJUN

RAM MEGHWAL): I beg to lay on the Table a copy of the 26™ Progress Report (Hindi and English versions) on the Action Taken pursuant to the
Recommendations of the Joint Parliamentary Committee on Stock Market Scam and matters relating thereto, June, 2016.
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